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3¢ / ORDER

PER S.S. VISWANETHRA RAVI, IM :

This appeal by the assessee is directed against the order passed
by the 1d. CIT(A) on 15-03-2018 in relation to the Assessment Year
2013-14.

2.  Before us, the 1d. AR for the assessee has filed a letter dated
Nil seeking permission to withdraw the appeal. The relevant

contents of such letter reads as under :



ITA No.855/PUN/2018
Shantilal M. Shah

“Appellant’s appeal is listed on 12" Jan, 2021 (sic) before
Hon’ble ‘A’ Bench. AO has passed order giving effect to the
CIT(A) order u/s.250 of the Income Tax Act on 08/05/2018
and issued revised penalty of Rs.78,402/- (copy enclosed).
Appellant has paid the revised penalty on 02/06/2018 vide
Challan No.00001, BSR Code 0250653 of Dena Bank (copy
enclosed). Due to old age and ill health the Appellant does
not want to contest the appeal, under instruction of Appellant
we request your honour we may kindly be allowed to withdraw
the appeal for which we shall obliged and graceful.”

3. On perusal of the above letter and having no objection from
the side of 1d. DR, we allow the request of assessee to withdraw the

appeal.

4.  In the result, the appeal is dismissed as ‘withdrawn’.

Order pronounced in the Open Court on 12" January,

2022.
Sd/- Sd/-

(R.S.SYAL) (S.S. VISWANETHRA RAVI)

VICE PRESIDENT JUDICIAL MEMBER

1g'f?fPune; fd-i Dated : 12" January, 2022
Satish
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